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ORDER
PER BENCH

The appeals by the Revenue and the Cross-objections by the
assessee are directed against the order of learned Commissioner of
Income-tax (Appeals)-23, New Delhi dated 30 March, 2016 for the
assessment years 2007-08 to 2010-11.
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2. At the outset, learned Counsel for the assessee filed petition
dated 25™ March, 2025 stating that assessee has opted for The Direct
Tax Vivad se Vishwas Scheme, 2024 for the relevant assessment years
2007-08 to 2010-11. The assessee stated that it has filed form No.1,
which is enclosed as Annexures in the petition. It was further
submitted that Form No.2 is still awaited.

3. Since the assessee has opted for Vivad se Vishwas Scheme, we
dismiss the appeals of the Revenue as well as the Cross-objections of
the assessee as withdrawn. However, we are granting liberty to the
assessee that in case the assessee is not successful in getting through
the Vivad se Vishwas Scheme, it is free to get this order recalled. In
terms of the above, the appeals of the Revenue as well as the cross-
objections of the assessee are dismissed.

4. In the result, the appeals of the Revenue are dismissed whereas
the Cross-objections of the assessee are dismissed as withdrawn.

Decision pronounced in the open Court on conclusion of hearing
on 25" March, 2025.
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